The Tripura Old Age Widows Pension Rules, 1987
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GOVER NMENT OF TRIPURA
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- No. F. 85(8WE-83)/79 - Dated, Agartala, the 29th April, 1987
MEMO

It has been decided by the Government to introduce ‘Tripura Widows
(Old Age) Pension Scheme’ from 1-3-1987 in this State as per Rules (enclosed)
for payment of monthiy pension to Old Aged Widows @ Rs. 75[- per month, -

The Old Widows aged 70 years and above whose husband has died but
noire-married will be eligible for this pension scheme @ 5 cases per Goan Sabha,
per Notified Area and per ward of Apartala Muuicipality. All Sub-Divisional
Officers/Block Development OfficersfAddl. Block Development Qfficers may
take necessary action accordingly for implementation of the scheme.

) 7
M. L. Das _
. Deputy Secretary to the
Government of Fripura
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GOVEENMENT OF TRIPUERA
EDUCATION DEFPARTMENT
(Soctal Welfare & Social Education)

No. F. 85(5WE-83)/79 Dated, Agartala, the 24th April, 1987,
NOTIFiCATION '

&5

-
The Governor has been pleasud to make the following tules to regulate
the pension for Old Aged Widows residing in Tripuia, namely :—

Bhort Title 1. (1) These rules may be called the Tripura Old Aged Widows pension
& Rules, 1987.
Cemmencement :
Definition. (2) They shall come into force on and from the Ist March, 1987.
2. In these rules unless the context otherwise requires +— .

(2) “Application” means an application for Old Aged Widow Pensién
under these iules ; 'y

(b) *“Begger’” means a person who lives on alms of other persons ;
(¢) “Form” mecans a foum appended to these rules ;

fd) “Relations” means som, dauthter or brother ;
(6) “State Goveinment” means the State Government of Tripura,

(f) “Widow"” means a female penson not less than 70 vears of age whose
husband has died but who has siot re-married.

Fligibijity. 3. An Oid Aged widow of 70 years or more shall be entitled to receive
Pansion under these rules if she satisfies the following conditions, namely :—

fa) She is an Indian national ; A
(b) She has been 1esiding in Tripura for not less then 10 years on th}_—
date of submitting application ; :

(c) She is not being maintained by any of her relations ;
(d) She is not a professional begger ;

fe) She is not 1ecipent of any kind of pension or iegular finameial . -
assistance under any Scheme or as the case may be rules framad by
the Central Government, State Government, * Govetnment unders
fakiog Or autonomous body.

Amonnt of 4. The amount of pension admissible under these rules shall be Rs. 75.00
Pansion © “per wmonth. | \
Mode of 5. (1) (a) Applicants residing in the rural arcas shall submit the application
application in Form No. 1 to the Block Development Officer of the area through

the Panchayat Pradhan of the locality.

(b) Applicant residing in the municipal areas and notified areas shall
submit the application in Form No. 1 to the Sub-Divisional Officer
of the arca through the Chairman of the Mun'cipality, or as the
case may be, the Member-Secretary of the notified area authority.
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"Fhe application shall be accompained by the following gjocii_i'hénts —_

(iy 3 Passport size photograph taken r_ecy,-r;ﬂjr';

(il) Two copies of specimen signature or as the case may be thumb
finger impressions duly atfested by the Chairman of the
Municipality, Membel-Secretary of the notified area authority
or as the eass May be, Panchayat Pradhan of the locality.

The-Chairman of the Municipality, Member-Secretary  of the
1otified area authority, or as the case may be, the Pradhan of the
Panchiavat shall record his specific recommendation as to the
eligibility or otherwise of the applicant in part 1l of Form No. 1.

(1) The Sub-Divisional Officer in respect of the municipal areas
and notified areds anq the B.D.O. in respect of the rural areas shall
be- the Pension Sanctioning authority under these rules.

The pension sanctioning authority shall on receipt. of the appli-
cation from the authorities 1efaired to in sub-rule (1) (a}) of -Rules
5 shall enter the application in a register in Form No. 2 and satisfy
himself that the, application is co.nflete in all respoct. The incoun«
plete application fnay be rejected on scruifiny.

The pension sanctioning aithority shall recore his order sanctions
ing the pension or otherwise in part III of Form No. 1 and in appro-
priate coluinn of the register in Form No. 2 and issued a for.nal
pension payment order in Form No. 3.

The pension sanctioning authority shall draw the pension money
and disburse to the pensioncrs after taking proper receipt. The
pansion wnoncy may also be disbursed fo the pansioners through the
postal money order and the money oraer commission shall bz borne
by the State Government. : ,

The payment of pension shall be effective from the first day of the
month following the month of the ordcr sanctioning peasion unde:
these rules. _

The pension under these rules may be terminated by the pension
sanctioning authority.

if it is found that pension has béen sanctioned on mistake of
facts ; or '

if any of the conditions for granting of pensions enwnerated in rule
3 ceases, or -

if the pensioner is found to have committed an offense relating to
moral , turpitude ;

if the pensioner re-mariies, or

if the pensioner is otherwise econocusically rehabilated.

No order of termination of pension under sub-1uls {1) shall b~ passad
unless the pensioner has been given a reasonable  opportunity of
briine heard.

Pension sane~
tioning autho-
ity and its
procedure.

Drawal and
disbursement
of pension,

Termination
of pansion.
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4’9911"*‘"““ of 9. ?ff'n'; gvant previsions of the Central Treasury wules as in force in the
she Central State of Trinlrasfall, so far it rolsies, apoﬂr inutatis mutandis for payment of

Treasury Rofes;  pension undur thdle ;‘_1_1\4\;05

+10. Whore ths State Go%acznt is satisfied that tle oporation of any of
th‘“ provisions of thsse rwles causes Wnder haraship in any p%txcnlar cass, it
tmiy by an ordsr i writing relax the requiredien -of the provisions of that ruk. {
do such ¢xtont and subjc ct to sach couditions as it may\gons&dﬂ necsssary for
ealing with the cage in just and equitable mannot.

Relazation
of the roles,

Interpretation. 1. Wherever a genuine case has. been found m be Isft out or tHeS agtion-
ing Authority has doubts abont the gbnmncm,s of a recomnznded case, orddes
of the State Governinent will be obiained Wﬂelu a doulbt arises as to 1111.\.41‘1)154
taiion of these 1mles, th: samc shall be wefeyieed to S*atc Govi. in the

Education Depariment whose decision shall be final.

By order of the Governory

M. L. Das

) ] _ Deputy Sectitary to the
T Government of Tripura,



APPLICA TiON FOR SANCTION oF OLD AGEnR WI})OW PENSION
; : (See rule-5(1)

; (To be sent i duplicate through tie Heaq of f’?anchayat[Municipalitnyotiﬁcd. Area
¢ Com.nit, ) ‘ '

., Papt_3
To,

1. Sub-Divisiona offiver/Additiona] Sub-divisiona Officor,
2. The Rlock Davelopmant Oz‘ﬁccr_;’.‘addiiianal Block Davelopment Officer,
PO s 0K Do R
" A,
Ponsion Rules, 1og " NNeCn3sAry partioylar are firnishad below i supoit of my Prayar,
I Naws of the 4 pplicant —
{in bigex lette_rs}
2 Name of the Huss
N s_iﬂCeaS‘-Cf(D
3. Perpanent residential Address .
(showing ‘Viﬂage;"l‘own/Djstrict ete.}
4. Nationaiity —
5 Religion - : 4 , -
6. Date of birth — \\

in christian era}

( : - ' .
7. Total icome of the family \
& Personal mark of identification ,__ ' S s a
[y h d " : 1] - !

} beg to apply for sanction of Pension as adarissible nader ths Teipuca Q4 Aged widow
7

1 i
I hereby declare that the particulars given above are trye to ths best of my knowledgs !
i . 2 - :
Pty Full Signature of the applicant
Pari 11 :

Signature of thé Head of Panchayctf S
unicipa}ity/Notiﬁed Area Committee,‘fl.

- " Part—Jry s -
The undersignad having satified himsets liereby orders the grant of pension of Rg, 75f-
(Rupne; Seventy five) only SRR €0 (SUUE gy e, .
W/a. Latc ............... ............... i .
i e BO.ciny, . N gy ey = i
District........ T e of Tripura, West, ' *
Dated, Signatyre of the Pension f
Sanctioning authority witp
; Designation,
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i s i FORM NO. 3.
NG RUPBRS ;- e ‘ FER ANNUM -
' i’enéion'pa}'mcznt O.der No.

Monio—It is fequestod thﬁt this foim may be used for submission of next bill.

s

Voucher No. of list of meern o
for 19

for the month of 19

District - " Head of Account

Received the amount of rension due to e
{In words) :

I declare that T am 110@ a 1ecipient of any kind of pension ot regular fin
any scheme or rulss fragied by the Central Government, Stat: Goveramn
taking oi Aitonomous body duri

ancial assistance ungey

‘ - nt, Governmant uader-
ng the period for which the amount of

pansion claimed ip the
 bill 1§ due. ‘ ‘
- dlation , Pensioner
Daie 195, Pernsioner.
Penséoner’s Rosidorica- '

Identified by me
Signature,

Designation ep address.

s

Printed at the Tiipura Government Press, Agartala,

June 5, 1987 A. D- i |



